B R o E

“:EHE RESERVE BAN‘K OF INDlA (AME\TDMENT AND
- MISCELLANEOUS PROY, ISIONS) ACT, 1953 B
No. 54 or

1953.

[30th December 1953]

An Act Iurther to amend the Regerve J'ank of India A¢t, 1934
and 1o make special provisions in respect of certain

high denomination bank notes.

B E it enacted by Parliament as follows:—

1. Short title.—This Act may be cplled the Reserve Bank of India
{Amendment and Miscellaneous Provisipns) Act, 1958, -

2. Amendment of section 8, Act II

of 1934.—For the provmo to suh-

ssection (3) of section 8 of the Resewe Bank of India Act, 1934 (hereinafter
referred to as the principal Act), the fol]owmg proviso bhaﬂ be substituted,

~ namely :—

‘“Provided that when the Governor is,. for any reason, unable to attend ]
auth01ised by him in this behalf
in writing may vote for him at that meetipng.’ ‘

3. Améndment of secnon 17 Act 11 oi 1934. —-In section 17 of the -

any ‘such meeting, a.Deputy Governor

principal Act,—

(&) to sub-clause (b) of clause
' be ‘added, namely :—

. ““Explanation.—For the purposes of this sub-‘cla\.xse,——

(?) the expression

6

bgricultural operations’” includes

_ animal husbandry and allitd activities jointly underh‘aken

with agricultural operationg ;

(i) “‘crops’’ include p oducts of agrlcultural operatlom,

(##7) the ~expression

processing of crops prior %

ke

) 1na-rketing by agricultural produ-

cers or any organisation off such producers.””
(b) after sub-clause (D) of clause (2), the following sub-clause

shall be inserted, namely:—

. .o A : w .
““(bb) the purchase, sale and rediscount of bills of exchange
and promissory notes drawn and payable in India and bearing two

or more good signatures, one
- Co-opéerative Bank or a State

or issued for the purpose of financiig the production or markebing
-activities ‘of cottage and small scale. industries apploved by the

Price annas

9 or 3d.

2), the followmg E,:cplanatzon_ sha.ll‘

marketing of crops’ * includes the .

of which shall be that of & State_
Financial Corporation, and drawn -
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Bank. and maturing within twelve mdnths from fhe_ date of such

the payment of the principal and inter

st of such bills of exchange
- or promissory notes is fully guaranteed’

. (o) after clause (¢), the following llauses shall be inserted,
namely :— _ . :
“(44) the- making to State Co-opérative  Bank of loans ana
advances for agricultural purposes, repayable on. the
fixed periods not being less than fifteen
.five years against such securities as ma
" by the Central Board :

y be specified in this behalf:
Provided that— P -

(a) such loans and advances are fully guaranteed as to

the principal and interest by the Btate Government; and
. (b) the amount of loans and
State Co-operative Bank shall no
of such a bank : -

advances granted to any
exceed the owned funds

Provided further that the amo
granted by the Bank under this ol
oo exceed five crores of rupees in the

' (4B) the making to the Industrial Figance Corporation of
India established under the Industrial Finance Corporation Act,
1948 (XV of 1948) of loans and advances,~— - )

unt of loans and advances

aggregate.

(@) repayable on demand or on ithe expiry of fixed periods

not exceeding ninety. days from <he date of such loan or

 advance, against securities of the Central Government or of
any State Governmernt; or - ,

-

(b) repayable on the expiry ofifixed periods not exceed-
ing eighteen months from the date}
_against securities of the Central G‘oizrernment of ahy maturity
or against-bonds and debentures issued by the said Eorpora-
tion and guaranteed by the Central Government ang maturing
within a period not exceeding eighteen months from the date
of-such loan or advanceé: )

Provided that the amount of loaé’,né ahd'adva.nce
under clause (b) shall not at an
of rupees in the aggregate,”

; s granted
y t1me exceed three crores
4. Amendment of section 24, Act'II of 1934.+Tn  section 24 of the
prineipal Act, after the words

thousand rupees’ shall be inserted.

5. Amendment of section 40, Act II c¢: 1984.—Tn scetion 40 of the
principal Act, after the words ‘or Madras’ the words ‘or at such of its.
branches as the Central Goverriment
- inserteq,

. 6. Amendment of seet:ion~42, .Act IF of 1984 —In  section 42 of fhe
ninainal A AL i

purchase or rediscount, exclusive of ays of grace, provided that

by the State Government.’’:-

[acT 54 -

expiry of
months and not exceeding -

A

ause shall net at any time ’

jof such loan or advance,

‘one thousand . rupees’ the words ‘Ave

‘may, by order, determine’ shall be
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(e) in the Explanation to| sub-section

Heéserve Bank’ the words -‘or
inserted ;

(1), affet‘the words ‘the-
he Imperia]l Bank of India’ shall-be-

U
{
|

~ (i) to clause (a), the w
India’ shall be added ; -

{b) in sub-section (£),—

1
\

%)rds ‘other than the Impérial Bank of:

(i) after clause

(a), the following clause shall be 'inserted,.
namely : — i

o SN

“(aa) the amount
Bank of India,
liabilities ;*’;

)

its borrowings from the Imperial ’
classifying them into demand and time-

(#i) in clause (g), after he words ‘discounted in India’ the-
words ‘and foreign. bills purchased and discounted’ shall be-
inserted. R B

7. Insertion of new section 434 in

‘ , ¢ ct II of 1934.—After section 43 of:
the principal Act, the following seetion

hall be inserted; namely:— -

\ en in good faith.—(1) No ‘suit or
other legal proceeding shall lie against the Bank or any of its officers
for anything which is in good faith} done or intended to be done ins
pursuance of section 42 or section %43. :

“43A. Protection of action ta

() No suit or other legal procee ing
any of its officers for any dama,
thing which is in good faith do

- section 42 or section 48.°"

shall lie against the Bank or
ge cauged or likely to be caused by aay-
ne or ingended to be done in pursuance ofr

8. Amendment of section 58, Act II of 1934.__In clause (h) of sub- -
section (2) of section 58 of the principal ‘Apt, the words ‘to the Governar;,
or’ shall be omitted. y f ' ‘

, 9. Ordinance III of 1946 not to apply to L;écerf.ain high denomination bank:
notes.—Nothing contained ‘in the Hioh Denomination Bank Notes.
(Demonetisation) Ordinance, 1946 (III of 194 ) shall apply to any bank note-
of the denominational value of five hundred rupees, one_ thousand rugees
or fen thousand rupees issued after the cominencement of ‘this Act, butno:
such bank note issued before the 18th day of January, 1946 shall be legal

tender in Payment or on account of the améuut expressed therein. at any
place in. India,. . ~




